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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Exccution Appeal No. 33 of 2023
In
0.A. NO. 465 of 2019

IN THE MATTER OF:

KULWINDER SINGH SANDHU & ORS. ...APPLICANT(S)
VERSUS
RAM MURTI & ORS. ...RESPONDENT(S)

Affidavit submitted in compliance with the directives outlined in the order

dated 01.12.2023 issued by the Hon'ble National Green Tribunal.

MOST RESPECTFULLY SHOWETH:

gkjlunicipal Corporation, Ludhiana do hereby solemnly affirm and declare as

under:

That I am duly authorized and competent to swear this affidavit for and on behalf

of Municipal Corporation, Ludhiana in the above matter.

2. That I have read and understood the order dated 01.12.2023 passed by this

3. That this affidavit is being filed in terms of directions of Hon'ble

4. That the deponent craves liberty to raise additional submissions or file

5.

Hon'ble Tribunal and filing this affidavit in response to the directions thereof.

Tribunal
under its orders dated 01.12.2023, on bclmll’ol‘MunicipaI Corporation, Ludhiana.

additional
alfidavits in case need arises during the course of arguments.

BRIEF SUBMISSIONS:

That this Hon’ble Tribunal, in its order dated 01.12.2023 pqq made the following

observations:
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That the issue in this Fxecution Ipplication is in respect of the new carcass
disposal plant which has been consiructed but has not heen made operational, as a
resultorwhich the old plant s tunctioning resulting into discharge of pollutants i
the river b pursuant to the divection of the Tribunal dated 11.09 2023, status report
onbehalt of Punjab Pollution Control Board has been filed. As per the said report.
a Modern and Scientific Carcass Plant was ready for commencing in July, 2021,
which was 1o be inaugurated by the Government of Punjab on 13.07.2021 but on
account of the local residents” protest, the inauguration was cancelled. The second
attempt on 12:12.2022 10 make the modern plant operational also failed. In the
inspection report of the team of officers dated 21.06.2023, two hadde roddi sites
were still found 1o be operating in illegal and unscientific manner. A perusal of the
report of the CPCB and Punjab PCB clearly reveals that the Modern Carcass
Disposal Plant though completely set up has not been made functional in last more

than two and a half years.”

And accordingly passed the following directions:

3. In pursuance of the above, the State PCB has filed report dc
the effect that notice has been issued for recovery of compensation un?@#
2.28.12,000/- firom each of the 5 Hadda Roddi units. It is further mentioned that:
“S. The Municipal Corporation, Ludhiana gave proposal to install
carcass utilization plant at Village Noorpur Bet, Humbran Road,
Ludhiana. The Municipal Corporation, Ludhiana also obtained the
site clearance from the competent Authority (SCA-cum-SAC) for
the establishment of carcass utilization plant at Noorpur Bet,
Ludhiana. Accordingly, Director of I'actories, Punjab vide letter
no. 3822-27 dated 31-03-2017 issued the approval of Site 1o
Municipal Corporation, Ludhiana for the establishment of carcass
wtilization plant at Noorpur Bet, Ludhiana. 6. That under the
Chairmanship — of — Commissioner, — Municipal — Corporation,
Ludhiana, a joint meeting between respondent Board and MC.
Officials was held on 12.06.2017 1o expedite the completion of
project. The officials of the Municipal Corporation, Ludhiana
assured for early necessary action in the matter, The respondent
Board vide its letter no. 4767 dated 23.08.2017 again requested 1o
the Commissioner, Municipal Corporation, Ludhiang 1o evpedire
the process of establishment of Carcass Utilization Plant, The Joing
Commissioner, Municipal Corporation, Ludhiana wqy requested
by the respondent Board vide endst. No. 149 dated 05 012018 10

submit  periodic  monthly — progress  regarding  procesy ol
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establishment of Modern and scientific Carcass { tili

31122018 The

-ation Plant at

Noorpur Bet. Ludhiana 10 be completed by
ere requested (o

er no. 1020

authorities of Municipal Corporation, Ludhiana w
complv with the above said decisions vide Board's lett
dated 16.07.2018. 7. That Directions ws 31-A of the Air
(Prevention & Control of Pollution) Act, 1981 have also been
issued by the respondent Board to the Municipal Corporation
Ludhiana that the Municipal Corporation, Ludhiana shall expedite
the process of establishment of Modern and scientific Carcass
Utilization Plant at Noorpur Bet, Ludhiana and establish the same
by 31.12.2018. However, the construction has not yet been started.

8. That the Punjab Pollution Control Board has also written letter
bearing no. 1095 dated 17.07.2019, 1529 dated 15.09.2019 and
927 dated 29.11.2019 to the office of the Deputy Commissioner,
Ludhiana requesting therein to shift the Hadda Roddi to some
suitable place in accordance with law. 9. That vide letter no. 93 é»
dated 29.11.2019 the Commissioner, Municipal Corporario;i‘\ﬁ S
Ludhiana has again 3 been requested by the Board to complete the& IS
said project with immediate effect so that the activities being
carried out by the Hadda Roddis at Ladhowal are stopped and the
same are shified to the proposed Modern and scientific Carcass
Utilization Plant. 10. That in further compliance to the orders dated
10.10.2019 of the Honble Tribunal it is respectfully submitted thar
the notices to recover the Environmental Compensation amounting

to Rs. 2,28,12,000/- from each of the 5 Hadda Roddi sites as
calculated by the Joint Committee constituted by Hon’ble NGT
have been issued by the Punjab Pollution Control Board u/s 33-4

of the Water (Prevention & Control of Pollution) Act, 1974 and u/s
31-A of the Air (Prevention & Control of Pollution) Act, 1981, with

an opportunity of personal hearing before the C ompetent Authority

of the Punjab Pollution Control Board to the owners ot's llu(/(/;,
Roddis. The copies of the said notices are enclosed herewith as

Annexure-R1 for kind perusal.”

Ihe True copy of the order dated 01.12.2023 is annexed herewith
RI1.

as Annexure —

Pursuant 10 the aforementioned order of the ! i
< er ol the Hon'ble Ty
ribunal. the response
of the Commissionerate Municipal Corporatio i
S8 X n. Ludhiang. i« ;
- IS presented in the
subsequent paragraphs of this affidavit.
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6.1t is submitted. regarding Carcass Utilization Plant, that it was attempted by
Municipal Corporation Ludhiana to be operationalized on dates 13-07-2021. 19-
07-2022.12-12-2022. 27-06-2023 and then on 03-01-2024. During thosc atiempts
anumber of protesters started agitating at the site and forcefully blocked the road
leading to the plant and forcefully prevented Muncipal Corporation Staff and the
police force from operationalizing the plant. FIR No. 159 dated on 14-12-2022 was
registered against the agitators in PS Ladowal by Ludhiana City. Copy of the FIR

is annexed here as Annexure No. R2

-1t is submitted that on 03.01.2024, the Commissioner, Municipal Corporation
Ludhiana. Additional Commissioner, Municipal Corporation Ludhiana,
Additional Deputy Commissioner (General), Ludhiana, Sub-Divisional Magistrate
(as Duty Magistrate) Ludhiana along with a Police Contingent of approximately
200 persons (male & females) under the command of Joint Commissioner of
Police, Police Commissionerate, Ludhiana, visited the site of the plant and made
every possible effort to make if functional. The protesters were assured that they
should let the plant be operationalized on trial basis and if any deficiency is
noticed, the same shall be addressed to the satisfaction of the Villagers and only

thereafter. the plant shall be made fully functional.

8. It is submitted that the meeting with protesters continued for approximately 5

QOG\-'C HNL§ yet the protesters did not agree to the proposal of the Authorities and

},_\/ <5 q.ucmlw the plant could not be operationalized on 03.01.2024. It is pertinent

x| SxA |2

<l <= s o ention that use of force might have triggered into a major law and ord

\‘(\ 5 f} gg j er
\O'I/;: j mrmn as weather conditions were very cold and harsh, and protesters included
\ 4 *\G/

i and infirm, females and children. Therefore, the plan for making plant

functional was deferred.

=l

. Itis submitted on 15.01.2024 during early hours of the day at around 03.00 AM.

even during dense foggy conditions, the teams of Municipal Corporation
Ludhiana, District Administrations and Police Commissionerate made an attempt

to operationalize the plant. The protesters had gathered at the site blocking the

approach road by putting Tractor-Trollies, stones and trees on the way, The team
Y. ams
started negotiations with the protesters for implement

ation of the orders of the

[on'ble NGT. Alter prolonged negotiations and dispelling the apprehensions
< sions in
&f\\ the minds of protesters regarding (oul smell from the plant, the teams of Municipal
ams icipa

Corporation  Ludhiana,  District — Administration

| . .
udhiana  g4ng Police

the plant ag 3,00 Pm on
15.01.2024. The Photographs of the team starting operations are ay

Commuissionerate Ludhiana were able 1o operationalize

ached herewith
as Annexure R3.
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10 The Plant is now operational and carcasscs are heing brought to the plant and

processed as per rules norms daily
Considering the foregoing submissions. it is respectiully submitted

that the compliance of the order of Hon'ble NGT has been made and Ion"ble

Iribunal may pass appropriate orders as it deems fit and proper in the interest of

justice. conscience. and good faith.

ETITieg R the a1tigguir Y74, GPA Ray ﬁ[\/

Deeh reatuver & exglzinag 1o e geponest DEPONENT

LIBCUTANt wno Seemen cirrectiy 1 unger stand

the Same o tne lime maning aggre [Reie o
VERIFICATION:

Verified at Ludhiana, on this the 19" day of January, 2024 that the contents of the
above Affidavit are true and correct to my best of knowledge. No part of it is false

and nothing material has been concealed there from.

D7 /M\/

. ’) /

VS V\ DEPONENT
\

‘\ \
\&\ Through:

(Naginder Benipal)

Place: LUDHIANA. Advocate,
Dated: 19.01.2024. ATTESIEDAS |DENTIFIEL

NOTARY PUBLI ,[Dﬁ7
9 JAN 20
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Item No.05 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Execution Application No. 33/2023
In
Original Application No.465/2019
Kulwinder Singh Sandhu & Ors. Applicant(s)

Versus

Ram Murti & Ors. Respondent(s)
Date of hearing: 01.12.2023

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Jatin Sehgal (Through VC), Mr. Adhirath Singh & Ms. Devna Soni,
Advs. for Applicants in E.A 33/2023

Respondent: Ms. Harithi Kambiri, Adv. for Municipal Corporation, Ludhiana
Mr. Ankit Siwach, Adv. for Punjab PCB (Through VC)

ORDER

1. This Execution Application has been filed seeking execution of the
order dated 15.04.2021 passed in I[.A. No. 332/2019 in O.A. No.

465/2019.

2. The OA was filed raising a grievance in respect of illegal and
unauthorized operation of Hadda Roddi (crude and unscientific carcass
disposal site) by the respondent nos. 1 to 5 therein on the bank of river
Sutlej in the vicinity of Village Ladhowal, District Haryana leading to the
environmental pollution and deterioration and omission on the part of
the concerned authorities in compliance of the environmental laws.
There was also an allegation of crude and unscientific carcass disposal

in the village. The Tribunal had called for the report and on 05.02.2020,
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the reports of the State PCB dated 14.01.2020 and CPCB dated

15.01.2020 were considered and following order was passed:-

“3. In pursuance of the above, the State PCB has filed report dated
14.01.2020 to the effect that notice has been issued for recovery of
compensation amounting to Rs. 2,28,12,000/- from each of the 5
Hadda Roddi units. It is further mentioned that:

“5. The Municipal Corporation, Ludhiana gave proposal to install
carcass utilization plant at Village Noorpur Bet, Humbran
Road, Ludhiana. The Municipal Corporation, Ludhiana also
obtained the site clearance from the competent Authority
(SCA-cum-SAC) for the establishment of carcass utilization
plant at Noorpur Bet, Ludhiana. Accordingly, Director of
Factories, Punjab vide letter no. 3822-27 dated 31-03-2017
issued the approval of Site to Municipal Corporation,
Ludhiana for the establishment of carcass utilization plant
at Noorpur Bet, Ludhiana.

6. That under the Chairmanship of Commissioner, Municipal
Corporation, Ludhiana, a joint meeting between respondent
Board and MCL Officials was held on 12.06.2017 to
expedite the completion of project. The officials of the
Municipal Corporation, Ludhiana assured for early
necessary action in the matter. The respondent Board vide
its letter no. 4767 dated 23.08.2017 again requested to the
Commissioner, Municipal Corporation, Ludhiana to expedite
the process of establishment of Carcass Utilization Plant.
The Joint Commissioner, Municipal Corporation, Ludhiana
was requested by the respondent Board vide endst. No. 149
dated 05.01.2018 to submit periodic monthly progress
regarding process of establishment of Modern and scientific
Carcass Utilization Plant at Noorpur Bet, Ludhiana to be
completed by 31.12.2018. The authorities of Municipal
Corporation, Ludhiana were requested to comply with the
above said decisions vide Board’s letter no. 1020 dated
16.07.2018.

7. That Directions u/s 31-A of the Air (Prevention & Control of
Pollution) Act, 1981 have also been issued by the
respondent Board to the Municipal Corporation Ludhiana
that the Municipal Corporation, Ludhiana shall expedite the
process of establishment of Modern and scientific Carcass
Utilization Plant at Noorpur Bet, Ludhiana and establish the
same by 31.12.2018. However, the construction has not yet
been started.

8. That the Punjab Pollution Control Board has also written
letter bearing no. 1095 dated 17.07.2019, 1529 dated
15.09.2019 and 927 dated 29.11.2019 to the office of the
Deputy Commissioner, Ludhiana requesting therein to shift
the Hadda Roddi to some suitable place in accordance with
law.

9. That vide letter no. 930 dated 29.11.2019 the
Commissioner, Municipal Corporation, Ludhiana has again

2
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been requested by the Board to complete the said project
with immediate effect so that the activities being carried out
by the Hadda Roddis at Ladhowal are stopped and the
same are shifted to the proposed Modern and scientific
Carcass Utilization Plant.

10. That in further compliance to the orders dated 10.10.2019 of

the Hon’ble Tribunal it is respectfully submitted that the
notices to recover the Environmental Compensation
amounting to Rs. 2,28,12,000/- from each of the 5 Hadda
Roddi sites as calculated by the Joint Committee constituted
by Hon’ble NGT have been issued by the Punjab Pollution
Control Board u/s 33-A of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 31-A of the Air (Prevention &
Control of Pollution) Act, 1981, with an opportunity of
personal hearing before the Competent Authority of the
Punjab Pollution Control Board to the owners of 5 Hadda
Roddis. The copies of the said notices are enclosed
herewith as Annexure-R1 for kind perusal.”

4. The CPCB has also filed report dated 15.01.2020. The
observations and recommendations are as follows:

“3.0 OBSERVATIONS:
Following are the observations from information received

. Methods presently adopted for carcass disposal include Deep
Burial, Rendering and Incineration

. Most States/UTs have adopted “Deep Burial” practice for
disposal of carcass.

. Total no. of carcass disposal sites in 11 States/UTs is
128, however, only 4 States/UTs (namely Delhi, J&K,
Lakshadweep and Mizoram) have granted authorization to 7
carcass disposal sites as per details given below:

State/UT No. of authorization | Disposal methods
sites

Delhi 1 Rendering plant

J&K 1 Deep Burial

Lakshadweep 4 Deep Burial

Mizoram 1 Slaughter House

Chandigarh is in process of installation of incinerator.

4. West Bengal has indicated that 24 sites are scientifically

developed. However, neither details regarding the burial
practices followed are not given nor has authorization been
granted to these sites by WBSPCB.

5. Different carcass disposal methods are mentioned below:

Rendering:
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Rendering is the process of converting animal carcasses to
pathogen-free, useful by-products such as feed protein. In the
process of rendering, the carcasses are exposed to high
temperatures using pressurized steam to ensure destruction of
most pathogens. It is a closed system for mechanical and
thermal treatment of animal tissues leading to stable,
sterilized products.

5.2 Incineration:
Incineration is the thermal destruction of carcasses by
auxiliary fuel such as diesel or natural gas etc. or by using
electric energy. It reduces carcasses to ash and is generally
bio-secure.

5.3 Burial:
Burial is a method in which carcass is buried in the ground. It
is common method of carcass disposal. Use of slaked lime,
bleaching powder and crystal salt are some remedial
measures taken to address environmental issues related to
deep burial in case of infectious carcass.

5.4 Other methods
Other methods of disposing animal carcass are pyre-burning,
composting, mounding and other patented technologies.

Recommendation:

1. Carcass should be utilized adopting rendering process or
incineration. In rendering plant, odour control methods, such
as bio-filters, scrubber etc. may be adopted and to meet
prescribed standards before discharge. In incinerator, air
pollution control devices should be installed.

2. Disposal of carcass through deep burial method may be
adopted where rendering/incineration facility is yet to be
developed.

3. Operators of carcass disposal sites should obtain
authorization from respective SPCBs/PCCs.

4. SPCBs/PCCs need to monitor carcass disposal sites or
facilities to address environment issues.

5. Consolidated guidelines on carcass disposal may be issued by
Ministry of Housing & Urban Affairs/Ministry of Animal
Husbandry and Dairying.”

5. In view of the above, the action taken not being adequate,
further steps in the matter are necessary. CPCB needs to prepare
guidelines in the matter and circulate the same for compliance to all
the States/UTs. The CPCB may also laydown interim mechanism in
the matter to be adopted immediately. CPCB may also complete
action in terms of earlier directions for collecting information from all
State PCBs/ PCCs about the status on the subject at the ground level.
The State PCB may also take appropriate effective measures in the
matter. We request the Committee headed by Justice Jasbir Singh,
former Judge, Punjab and Haryana High Court to oversee the steps
taken by the State PCB in the matter.
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6. Deputy Commissioner, Ludhiana and Commissioner, Municipal
Corporation, Ludhiana to file action taken report within one month to
this Tribunal by email at judicial-ngt@gov.in.

7. Action taken reports may be filed by Punjab PCB and CPCB
before the next date. A copy of this order be sent by e-mail to CPCB,
Punjab State PCB, Justice Jasbir Singh, former Judge, Punjab &
Haryana High Court, Deputy Commissioner, Ludhiana and
Commissioner, Municipal Corporation, Ludhiana by email.”

The Tribunal had also appointed a monitoring Committee headed

by Justice Jasbir Singh, Former Judge of Punjab and Haryana High

Court and the status report in this regard was duly considered.

Thereafter, the Tribunal had disposed of the OA on 15.04.2021 by

issuing the following directions:-

4.

“9. It is further stated that the issue of assessment of
environmental compensation was taken up in the light of report of
the Municipal Corporation and vide order dated 13.04.2021,
compensation of I8 Lakhs was required to be paid by the Municipal
Corporation for delay in taking necessary steps. The report of the
State PCB does not mention the status of compliance of recovering
compensation earlier assessed. The State PCB may accordingly
take further action for compliance of the direction already
issued as well as the recommendations now made by the
Committee. Further remedial action may also be taken by the
Municipal Corporation and Deputy Commissioner, Ludhiana
in the light of the recommendations of the Monitoring
Committee.

10. We have taken on record the response of some other State
PCBs on the subject. The CPCB may take further action for
ensuring compliance of the Guidelines issued.

11. In the present matter, joint Committee of the CPCB and State
PCB may ascertain compliance status, particularly whether
adequacy of steps taken for restoration of environment as well as
collection of compensation and its utilisation and give its report to the
Chairman, CPCB within three months for such further directions as
may found necessary by the Chairman CPCB for enforcement of
law.”

The issue in this Execution Application is in respect of the new

carcass disposal plant which has been constructed but has not been

made operational, as a result of which the old plant is functioning

resulting into discharge of pollutants in the river. In pursuant to the
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direction of the Tribunal dated 11.09.2023, status report on behalf of
Punjab Pollution Control Board has been filed. As per the said report, a
Modern and Scientific Carcass Plant was ready for commencing in July,
2021, which was to be inaugurated by the Government of Punjab on
13.07.2021 but on account of the local residents protest, the
inauguration was cancelled. The second attempt on 12.12.2022 to make
the modern plant operational also failed. In the inspection report of the
team of officers dated 21.06.2023, two hadda roddi sites were still found
to be operating in illegal and unscientific manner. A perusal of the
report of the CPCB and Punjab PCB clearly reveals that the Modern
Carcass Disposal Plant though completely set up has not been made

functional in last more than two and a half years.

5. A report on behalf of the Municipal Corporation, Ludhiana dated
01.12.2023 has been filed today. The said reply also reiterates the
factum of setting up of the new carcass utilization plant in 2021 and the
failure of the authorities to make it functional till now. The plea of
protest by the local residents has been taken but two and a half years is
a very long time for the authorities of the State to solve the issue and
make the newly commissioned plant functional especially when
pollution is being caused by the old plant and keeping the new plant idle

for longtime will have damaging effect.

6. The very fact that for last two and a half years, the State
authorities have not been able to inaugurate or make the plant
functional, puts a question mark on the efficiency and effectiveness of

the State authorities of the State of Punjab.
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7. In the aforesaid circumstances, we direct personal appearance of

the Chief Secretary of Punjab through virtual mode on the next date of

hearing.

8. List this matter on 22.01.2024.

December 01, 2023

Execution Application No. 33/2023
In Original Application No.465/2019
SN

Prakash Shrivastava, CP

Sudhir Agarwal, JM

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM



1 91 Annexure R2

N.c.R.am-'“:;ﬂl
ANNEXURE- A10 )P feattys TvdHd
EIAST INFORMATION REPORT
(Under 8ection 184 Cr.P.C))
(M en: fidee ) .
(0 184 ¥ yhatye v @ wfow )
') POVICE CONMBSIONERATE P 8.(tar |- Year(R™s ): 2022
ot 0 ) sovcacC RATE  P.8.(0%2 ); LADHUWAL (
pRNO 0189 Date and Time of FIR 1411212022 22:10 hrs
"::‘ iy “lmod (YewNo) No (R g 1 meha wed et ):
8 s weRTS e o, 87) Blecton Type (& ¥t ) NA
(i =)
2. S.No.(®f &) Acts () | Soollonw (urret)
1 |PC 1860 323
2 IPC 1860 ‘341
3 IPC 1860 149
3.(a) Occurrence of offance (wuary ¥ wewr):
Date From Date To
1. Duy(fes):  Monday (33 12122022 (s Fm); 1212202
Time Period Time From Time To
(Wt Brwe):  Pahar § (W 3): 14:30 tws (R aw,; 14:30 hrs
®) Information recelved at P.S.(w¥ Date. " Time
few qwaT s 3 O et ) (Peh): 1411212022 (mdl):  21:30 hre
(© General Diary Reference  Entry No. Date & Time
(FTEne wea) (yfew¥ /): 038 (3t wd w0) . 14/12/2022 21:30 My
4. Type of Information (wrzwrat ¥t famy): Written
S. Place of Occurrence (wear murs ): S
Ly
(.,Dluctlon and distance from P.S. Beat No, -,/ Gy
1.7 (T2 3 gA wd fom): SOUTH-EAST, 6 Km(s) (dl2 W) S T
(byAddress iy amy st ' E TN 4
() \!‘ @l
o) In cass, outside the limit of this Police Station, then : Q;;} o
(©) (ww wre b 7 e 3 31) KTV N
Name of P.S . Dlstriot(Stale) T
(a2 o wn): ()
1
o



..

¢
1LF e
! tormant (B L
¥ ‘ co\“?“\“‘n\ M
W m\\w em - A
Fathers digfam). 1870 . IND
e BT (u)N.uona\\wwm'g )41 8l
(8)UID Nﬂ'mjwln A | Date of lssu® (7
" 1) Passport No. { " '
( Place of Issue

EATEE AT LUID No
" \D Card,Passport, "
(9)!d delalls (Ration Card,VOt0r N

S.No. Id Type )
(8N &%) (uaz Uga € fow ) :(urz aue)

1
(h)Address (V3'): - ] .
S.No. " Address Type Add;ass
(83t &) (u3 ¥ fom) J(u= o .
1 Present Address 1A gy, GONSPUR ga gD W.LADHUWAL.POL\CE

. ICOMMISSIONERATE LUDHIANA,PUNJAB. INDIA
2 Permanent Address |fia dmum, GONSPUR wre wrées wftmirer LADHUWAL POLICE
) : |COMMISSIONERATE LUDHIANA.PUNJAB.\ND!A
(i) Occupatlon (fa3v ):
Phone number Moblle :
) (e 3; (tfem £). 91-9878622714
Detalls of known/suspected/unknown accused with full particulars
1. (@fazhd i yeen & @3 R wias T9es ):
Accused More Than(f¥a 3 o werdt | faredl):

5.Mo. 'Name ',Alias Relative's Name v \Present Address
(o Ay o Qua) (REED @ Ew) Gl )
"3 \20!253'){'!})4 ! 1. sfew UNKNOWN POLICE
oo l‘ \ .. COMMISSIONERATE
\ \ ‘ " LUDHIANA PUNJAB INDIA,

Reasons for delay In reporting by the complainant/informant
* (Frarfesaa/Esass I folge ¥ 58 wow Toge o aT):

. Particulars of properties of Inte-es! (FeTya rieere v Fa¢):

S.No. |Property Category Property Type \Descrlpllon \U > WV

g wfeeve € famy (Fm oL wYalye(in Rs)-)
(8 &)\ (e A R ) ( ) ) & o
*

)

\

\, v';k/b




: 193

Ay

y_cj-j@’%‘!,
LI A e

- - - -

(1ol e of property stolen(in Re/-)
A A whee © wn s g NN ) )

1 inquest Report / U.D. case No., It any (Fwafteh Podz / 9. 91.4TO2 L
7 s No. (@ &) UIDB Number (9.1 wwe K.

o 001 30

12 First Information contents (¥ew):
Mmmmmmmmmwwmw

QB786-22714 .mwmnmﬁwmmmﬁﬂwﬁﬂmmmﬁ
12-12-2022 § T3 g 2:30/<R manmmman-az F-51
wuﬁﬁ?ugdpﬁﬁﬂqmmmmﬂmw
mﬁmmmrjwaﬂm.?’mamgmm?éﬂﬁﬁ {
20/255*4@}:&»@{'%?.1%’@wmam,xn@aafaﬁmﬂﬂmm‘ﬁﬂ
wmmm@wwmmwm-mwmmwamaﬁ.mmf{a'?!‘“
mmmammd&m@.mmammmmgmwww
wﬁmhwwawwmwymngmmwmww
arz-mwrawémmwmgmwwa,aomm—wwma@ﬂ
araere) a2 feps e fefn e gt B .. P iy (feret) Tt -ASH et
iy e 3w Bhor B 1411212022, FrEereh wEiR ket 1 HRRS Wt TawEnd S
sufsog fiw x59 2226/3fan3 PHGaMafﬁw#aawgzs%mwmsmsmamm
mmm:mmmmwmmamwmmgﬁmm
agerfimn fiws w3 MLRUNT/114/2022 8 TS st MLR RS I8 06 et Sade
mmﬁmmmﬁamosmmﬂm»@ﬁzm%mmwm

J%, fipns w3 MLR st €33 20/25 w-ngnmm@wémwmsnsm.\ag \PC & I
uvfb»ﬂn'aam‘?id’d?PHGamﬂamm19925@ﬂﬁwﬁmmwmwm
m‘?a;;a@ﬂiwﬂmw@m@ﬁagqnwkmﬁé\ﬂ%mm?_m»mM-g

AS|MWWMWM

4 [
et guardt War @l ges gor JiAd -
14/12/2022,m:f?a@w5‘arsgfam'2’AT 9,25 PM , I7d »e fimis Qa3 s o 3 ua
W%WWWWZO’%””@“WémiWﬁ?m\m

gl uH HE T e 3 N R
o vy s FIR 0 PHG wider fave A a%q}%ﬂfp?.m'@g”w

3 A, Wiang
{* Q.E“»’" : " :J‘
\:%o“;‘:.'.. . e

——







) N116 ()15
1074 131 PV IMG 20240 116-WAD015 1pg










L e s e



	49fb449f2a64287087c344deb05c5f5806a4bd0f5fc3dab1bc5a409ac25166c6.pdf
	49fb449f2a64287087c344deb05c5f5806a4bd0f5fc3dab1bc5a409ac25166c6.pdf
	eefbded5463f8991dd1e33f58f6b26e2937eceb821127270ed60383d5f4e887e.pdf
	c3557830e805844e563ba18799b45f224b6f16d7ef7690be75f6974c7362c63a.pdf
	021f30d29bc0417c878a3e8060170a1535fd991a854aa9e93ff92be39278824b.pdf
	86fb9afba732d52048c14f7178f62d18c36865ee962ffb93d272349f186fae37.pdf
	2f798f1e426a90ead9d98dda1a100f14370add39134e777a955abb770b586275.pdf


